BETWEEN:

ANALA MOHAN RAO .. APPLICANTlgf
AND

1. Government of India represented by the

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BE;%H

AT HYDERABAD

QRIGENAL~APPLI€ATI9N—NO;876-@Fr1995

DATE- OF - ORDER: - 24th - September, - 1997 -

Secretary, Ministry of Planning,
Dept. of Statistics, New Delhi,

The Director, Field Operations Division,
National Sample Survey Organisation, t
New'Delhi:

The Regional Assistant Director,
National Sample Survey Organisation,
(FOD), AP North Region, 293/7,

AC Guards, Hyderabad 500004,

The Superintendent,

‘National Sample Survey Orgn.(FOD), : 3
Nizamabad. .« RESPONDENTS F

COUNSEL FOR THE APPLICANT: Mr.S.RAMAKRISHNA RAO

COUNSEL FOR THE RESPONDENTS: Mr.K,BHASKAR RAO, Addl.CGSC

CORAM:

HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)

HON"BLE SHRI B.S.JAI PARAMESHWAR, MEMBER (JUDL.)

‘" ORAL ORDER (PER Hon'ble SHRI R.RANGARAJAN, MEMBER (ADMN.)

~ JUDGEMENT

¢
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Heard Mr.S.Ramakrishna Rao, learned counsel for the '%ﬁl

- the reSpondents.'

e

o

applicant and Mr.K.Bhaskar Rao, learned standing counsel for
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2, ‘ The applicant was compulsorily retired from service
by the Office Order No.C-14013/2/AMR/AP(N)/93-Vig. dated
15.12.94 (Annﬁxure-III at page 25 to the OA) on the basis of
the charge memo dated 13.8.93 and thew Inquiry report
submitted.by the Inguiry Officer on 26.8.94. The applicaﬁt

had also filed an appeal on 19.1.95.

|
3. This ©A is filed for setting aside the impugned
order of the disciplinary authority dated 15.12.94.
4. L When the OA was taken up today for hearing, we
asked the learned counsel‘for the applicant in regard to the
disposal of his appeal. He submitted that the appeal had

already been disposed of by the appellate authority by the

order dated 13.7.95. But that was handed over to him only. .-

on 12.3.96. Hbﬁce he .submits that he had not challenged the

appeallate order in this OA. When we asked him the reasonj

L -

for not amending the prayer when he received the appeilate.

order, the applicant had no reply in this connection.

"Unless the apppllate‘order is‘also challenged, the épplicéht

will not get ény‘relief even if the disciplinary order is
set-aside. In view of the above, the 1garnea counsel for
the applicant submitted that he may be permitted to withdraw
this ©& and file a fresh OA challenging both the orderfof
the disciplinéry as well as the appellate authority. He
further requested that the period from 21.7.95 till toda§
méy not be counted for the purpose of limitation in filing
the fresh OA.

5. In view of the above submission, the OA is disposed

. of as withdrawn with liberty to the applicant to file a
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fresh o©aA challenging the required impugned orders. If. a
fresh OA is filed by the applicant challenging'-the

disdiplinary order and any- other order, the same will be

- admitted without counting the petiod from 21.7.95 till today

for the purpose of limitation in filing the fresh OA.

6. No order as to costs.

(R.RANGARAJAN)
MEMBER (ADMN. )
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DATEDR: - 24th - September,- 1997 ‘ B
Dictated in the open court. \
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Cnpy to 1
1. Tha 5ecrebary. Min.of Planning, Dapt. of Statistics,
Govt, uP India. New Daelhi.
2? Tha Dlrectnr Field Operations Division, :
. Hational Sample REMExkmnSurvey Organisation, -
- Neu Belhlc
3y The e g;nnal ﬁasto Oirectur, Nan;anal Sample Survey,
Organisation, A.P.(FOD), Nerth Reaion,
. HsCoGuards, fMahaveer farg, Hyuerabad.

@h@he suparintandent, Natinnal Sampla Organisation,
(FBJ), Nizamabad. _ o

5. dne copy to m:.s Ramakrishna Rao.nduaate EﬁTmﬁyderabad."
6. Gn@ copy ta ﬁr.K Ehaskara Rau,ﬂddl CGSC, CﬁT Hyderabad. Y

74 ﬁnl copy ta B.R(A),CAT Hydarabad.

8;-;Gna duplicate copy,
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